CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR Qi)

ORDER SHEET

ORDERS OF THE TRIBUNAL

2.1.2007

OA 502/2006

Mr.P.N.Jatti, counsel for applicant.

Let the matter be listed on 4.1.2007.
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Q% P.SHUKLA) (M.L.CHAUHAN)
MEMBER (A) MEMBER (J)
vk
04.01.2007

OA No. 500/2006, 301/2006 and 592/2006

Mr. PN, Jatti, counsel for applicant.
Heard the learned counsel for the applicant.

For the reasons dictated separately, the OAs are
disposed of by a commion order.
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MEMBER (A) MEMBER (J)

ATl



P

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

JAIPUR BENCH, JAIPUR

Jaipur, the January 4", 2007

&

CORAM: -
HON'BLE MR. M.L. CHAUHAN, MEMBER (JUDICIAL)

' HON'BLE MR. J.P. SHUKLA, MEMBER(ADMINISTRATIVE)
1.  ORIGINAL APPLICATION No. 500/2006

Y.K. Bhargava son of Shri B.L. ,Bhargava, agecd about 46

years, resicdent of F-27, Ramesh Marg,:‘C’ Scheme, Jaipur.

Presently working as DEO Gracde ‘B’ in the office of the
- Directorate Census, 6B, Jhalana Doengrl, Jaipur.

©2.  ORIGINAL APPLICATION NO.. 501/2006

Pooran Chand Mamoria s=on of Shri- B.L. Mamoria by caste

Kumawat .aged abkout 49 years, resident of Calpura colony,

Banasthali Marg, presenting working as DEOQ Gracle ‘B’ office

of the Directorate of Censusg, ©B, JThalana Doongri, Jaipur.
» -

3. ORIGINAL APPLICATION NO. 502/2006 .

Mrs. Sashi . Bala Joshi wife of Shri Pervesh Kumar Joshi aged.
about - 48 ' years, resident of 119/119, Agarwal ~ Farm,
Mansarovar, Jaipur, presently working as DEQ Grade “b” in
the onffice of Directorate of Census, 6B, Jhalana Doongri,-
Jaipur. '

By Advocate: Mr. P.N. Jatti
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‘ ‘-_i-: ‘;:;..,;.:.1.: k Unlon of Indla thLough the Registrar General folth_e“

.'Department of ‘Census, Ministry of Home Affairs, 2A Man-'.

1ngh Road, New Delhi..

o ke ("Qvernmen‘t of ‘India, 6B, Jhalana Doongri, - Jaipur.
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As common, queutlon oj: facts & law is 1nvolved J.n these

era . St -

f‘three OA we cllspose of it by common order.

.applu:antb dre the Pustal employees and they .are, pntJ.tleJ
Qor AF‘P puruLlant to the | L:ler rlated 09.08., 1999 after

renderlng the pe.LlUCl of’ 24 j,rearu of °e'rv1ce. ACeorrllng to

“the vap‘pl;n,qnt ‘ they were lnltldlly appOlntf-"(l on 08 11 1982

'have also made: epresentatlon dated 06.06;7006 to the

Rajasthan, copy of thl.) J.eprebentdtlrm has been plctced on‘

' ::"é‘"‘:d:\.spo::\ed of by the respondentu vide - order dated21 06. 2006

- 2 Bj.lefly stdted, the facts of the case are i‘that ‘the .

. of ACP.as on 09. 11.2006. . For that purpose, the applicants. .
P s f»‘ASSlstant _ DlreCtOL, : Dlrectorate of Census, - Opercd‘lon

.-revord as Anne\cure A/2 The said representatlun Uwé‘sff'-

2 The .‘Dlrector, _ Directorate of Census . Oberati'oﬁ:,_:':ﬁ" :

... .Respondents.

ancd  they have clompleted 24 vyears of - service’ as_-. 9‘1;,,-'.""

"'"f‘;08 1'1.20‘0:6 vand"'as such they.were Ae‘ntit'le‘d _tl:) the benefits o




thereby
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7p06 2006, admlttedly the appllcant have not completed 24

2

Hiﬁ‘ otage' no - mandatory ‘direction can be issued to the

" respondentq: except to the extent that: respondents shall

’con51der the case or .the appllcants .fOL grant- oI .ACP in

i accordance w1th the ACP bcheme expedltlously' dnd in @ny.
arTcace w1th1n a perlod of three monthﬂ from today. ?.

“'With these observations, these OAs are disposed of at

W “adiission stage.

SHUKLA) ' .. {M.L. CHAUHAN)
-'-”EMBER (A) - S ~ MEMBER (J)
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utatlng thdt the case of thejiﬁff

heard the learned counsel for the applicants.
.. stage. . We .are of the view that there is’ né%}f””

the order éassed by the respondents inasmuchi

“Qears S serv1c AS per the appllcants also, they have

vcompleted' 24 years of service a3 on 08.11.2006. Thus at.




